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Before The Chairman National Green Tribunal Principal Bench
New Delhi.

Execution Application No 66 of 2025

in respect of 0.A No. 492/2022 decided on 04-03-2025

1- Green wood city Villa Jan welfare Society Green wood City, Behind
Godwin Hotel. Baghpat chauraha By-Pass Road, Meerut. Registration
No-531/61057-M /2015-2016 Applicant
Through its President Shri Ravindra Singh Villa No-60, Green wood
city.

2- Green  wood city Residents welfare  Association No-
R/MEE/02131/2021-2022. NH-58, Baghpat chauraha By-pass
Merrut. Through its Secretary Shri Deepak Raj Premi 3BHK No- 155,
Green wood city.

Vs.

1- Godwin Construction Company Pvt. Ltd, Meerut, Through its
Directors (1) Shri Jitendra Singh, (2) Shri Bhupendra Singh its office
at Green wood city near Godwin Hotel, Baghpat By-Pass Road,
Meerut

2- Meerut Development Authority, Through its Vice Chairman, its office
near civil Court and opposite Police lines Meerut.

3- U.P Pollution Control Board, through its Secretary Govt. of U.P.

Lucknow.
4- U.P Pollution Control Board’s Local Unit through Regional Officer,

Meerut, Pocket T., C.-3/2 Pallavpuram, Meerut, U.P. 250110
5- The Commissioner, Municipal Corporation Meerut.
6- The District Magistrate, District Meerut.

Subject- Order Dated 25-03-2026 passed by The Hon'ble Allahabad High
Court in civil misc Writ Petition No. 11221 of 2026 filled by Shri Jitender Singh
Bajwa and Bhupendra Singh Bajwa and objection to application dated 07-04-
2026 moved by them before The District Magistrate Meerut and in compliance

oral direction given in meeting dated 30-04-2026.

Respected Sir,

We are residents of society green wood city constructed by
construction company owned by the applicants that is Godwin Construction
Company Pvt. Ltd. Meerut. The applicants/Respondent no. 01 through it’s
directors Shri Jitendra Singh and Shri Bhupendra Singh have moved the
aforesaid application after thought misconceived based of concocted and
wrong facts. The V.C M.D.Ajand R.0 U.P. Pollution Board are not issuing
correct recovery certificateg|regarding external development charges and
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4, environmental compensation imposed by Hon'ble Tribunal on respondent No.
01. These officers are under influence and hand and glove of respondent no.
01 because they are issuing R.C. in name of directors personally instead of
respondent no. 01 construction company.

1-  The applicants fill misc bench 7787/2008 which was dismissed by vide
judgement and order dated 07-08-2020 by Hon'ble High Court of Judicature of
Allahabad regarding external development charges amounting of Rs.
2,61,84,771/- M.D.A issued R.C for recovery amount Rs. 27,39,25,261/-
against the Godwin Construction Company Pvt. Ltd.

2-  The Applicants been director of construction company have not
completed internal developments and amenities as per conditions of
agreement dated 25-09-2007 entered with M.D.A . The Applicants violated
these conditions therefore 0.A. No. 492/2022 GREEN WOOD CITY VILLA JAN
WELFARE SOCIETY & ANR. versus GODWIN CONSTRUCTION COMPANY PVT.
LTD. & ORS. was filed in the month of July 2022. Hon'ble National Green
Tribunal Principal Bench New Delhi has decided on merits vide judgement
dated 04-03-2025 which was contested by construction company.

In Para no. 83, 84 and 85 of the Judgment

83. In view of the above, we dispose of this OA with the following directions:-

(I) We direct respondent 1 to make the provisions for treatment of sewage

generated in the project area by constructing STP of requisite capacity
and make it operational within 06 months from the date of this
judgment.

(1) For disposal of solid waste in scientific manner and in compliance of
Solid  Waste Management Rules, 2016, due steps shall be taken by
Resident Welfare  Association of the project in question. Residents
Welfare Association or Villa Jan  Welfare  Society shall take
appropriate steps in consultation with UPPCB within 03 months and
UPPCB shall ensure thereafter compliance of environmental laws and
norms in respect to handling, management and disposal of solid waste in
accordance with environmental laws and norms and if there is any
violation, appropriate action shall be taken against the violators.

(IIT)We direct respondent 1 (project proponent), as an interim measure, to
pay environmental compensation of Rs.10 Crores and deposit the same
within three months with respondent 3 i.e., UPPCB.

(IV)Respondent 3 is directed to collect relevant information including
project cost from respondents 1 and 2 and thereafter, compute final
environmental compensation in the light of the law laid down by
Supreme Court in Goel Ganga Developers vs Union of India and Others
(supra) and after adjusting the amount of interim compensation as
imposed as above, shall take steps for recovery of the remaining of
environmental compensation from respondent 1, in accordance with

law. | ’}?Qi‘ A LM/
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(V)Amount of environmental compensation realized from respondent 1
shall be utilized for remediation and rejuvenation of the already
damaged environment in the area concerned in accordance with the
Environment Development Plan which shall be prepared by Joint
Committee comprising UPPCB and District Magistrate, Meerut
wherein District Magistrate shall be the nodal agency. This plan shall be
prepared within 02 months and executed in the next 04 months.

(VDIn case of failure on the part of respondent 1 in complying any part of
directions given above, appropriate coercive action including criminal
and other action, as are permitted in law, shall be taken by respondent 3
so as to seek compliance of directions given above.

(VII)MDA, in the meantime, shall take necessary steps to ensure that
sewage is not collected in the project area in violation of Section 24 of
Water Act, 1974 and if connecting pipeline is to be replaced with a
higher capacity line, necessary steps shall be taken by MDA. This action
shall be taken by MDA within 02 months.

84. A Compliance Report shall be submitted in respect of all the above
directions by UPPCB before Registrar General of this Tribunal by

15.08.2025.

85. Copy of this judgment be forwarded to UPPCB; MDA; Commissioner
Municipal Corporation, Meerut; and District Magistrate .

3- That opposite parties has not complied with directions given by Hon’ble

Tribunal up till now. The timelines fixed by aforesaid directions has

elapsed/expired. Hence we were compelled to file execution application 66/2025

before Hon’ble Green Tribunal which is pending.

4- (a) O.P No. I Godwin construction company pvt. Itd. has not constructed S.T.P
within 6 Months and has not deposited Rs. 10 Crore environment compensation

with The R.O U.P Pollution Control Board within 3 months.

(b) M.D.A has not provided project cost, therefore the R.O U.P Pollution Control
Board is not able to assess final environment compensation.

(c) Plan for environment development of our society has not been prepared within

two months.

(d) The Municipal Corporation Meerut has not taken over maintenance and
possession of our society, as M.D.A has not issued completion certificate to O.P
No. 1 builder. Hence resident welfare association of our society is enable to take
any action regarding solid waste management as per direction no. (II). It is
submitted that employees of O.P no.l is collecting solid waste and dumping in
west corner of the society and municipal corporation, Meerut is picking up solid

waste on daily basis.

(e) The DM Nodal Officer Meerut has not got executed R.C for Rs. 10 Crore
regarding environmenf compensation, which has been issued by U.P Pollution
Control Board apd R.({{ for Rs. 27,39,25,261/- issued by M.D.A regarding external
K UM
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(V)Amount of environmental compensation realized from respondent 1
shall be utilized for remediation and rejuvenation of the already
damaged environment in the area concerned in accordance with the
Environment Development Plan which shall be prepared by Joint
Committee comprising UPPCB and District Magistrate, Meerut

wherein District Magistrate shall be the nodal agency. This plan shall be
prepared within 02 months and executed in the next 04 months.

(VDIn case of failure on the part of respondent 1 in complying any part of
directions given above, appropriate coercive action including criminal
and other action, as are permitted in law, shall be taken by respondent 3
so as to seek compliance of directions given above.

(VIDMDA, in the meantime, shall take necessary steps to ensure that
sewage is not collected in the project area in violation of Section 24 of
Water Act, 1974 and if connecting pipeline is to be replaced with a
higher capacity line, necessary steps shall be taken by MDA. This action
shall be taken by MDA within 02 months.

84. A Compliance Report shall be submitted in respect of all the above
directions by UPPCB before Registrar General of this Tribunal by
15.08.2025.

85. Copy of this judgment be forwarded to UPPCB; MDA; Commissioner

Municipal Corporation, Meerut; and District Magistrate .

3- That opposite parties has not complied with directions given by Hon’ble
Tribunal up till now. The timelines fixed by aforesaid directions has
elapsed/expired. Hence we were compelled to file execution application 66/2025
before Hon’ble Green Tribunal which is pending.

4- (a) O.P No. 1 Godwin construction company pvt. Itd. has not constructed S.T.P
within 6 Months and has not deposited Rs. 10 Crore environment compensation
with The R.O U.P Pollution Control Board within 3 months.

(b) M.D.A has not provided project cost, therefore the R.O U.P Pollution Control
Board is not able to assess final environment compensation.

(c) Plan for environment development of our society has not been prepared within
two months.

(d) The Municipal Corporation Meerut has not taken over maintenance and
possession of our society, as M.D.A has not issued completion certificate to O.P
No. 1 builder. Hence resident welfare association of our society is enable to take
any action regarding solid waste management as per direction no. (II). It is
submitted that employees of O.P no.l is collecting solid waste and dumping in
west corner of the society and municipal corporation, Meerut is picking up solid
waste on daily basis.

(e) The D.M Nodal Officer Meerut has not got executed R.C for Rs. 10 Crore

regarding environmenf compensation, which has been issued by U.P Pollution

Control Board 8<d R.({for Rs. 27,39,25,261/- issued by M.D.A regarding external
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7, development charges. Therefore completion certificate of our society could not be
issued by M.D.A opposite party.

(f) We have approached the Commissioner Meerut Division, the D.M Meerut
Nodal Officer, the V.C M.D.A and the R.O U.P Pollution Control Board. None of
these officers are taking interest to execute judgement dated 04-03-2025.

(g) The M.D.A has not complied with direction No. (VII) given by Hon’ble
Tribunal regarding sewage to replace old pipeline laid by builder and lay higher
capacity sewer pipe line.

Still 95% sewerage is being disposed of in Rajbhaya situated on Ghat Road

directly from manhole, which is situated near Temple trisection of society.

(h) The administrative officer/Nodal officer, the D.M Meerut has not initiated
criminal complaint proceedings against O.P No. 1 as per direction No. (VI).

(i) The properties mentioned in Para 21 of execution application are liable to be
attached and sold out by executing both aforesaid R.C. issued against O.P No. 1
builder, So that Rs. 10 Crore environment compensation and Rs. 27,39,25,261/-
external development charges may be recovered from O.P. No. | and the
committee the D.M Meerut/ Nodal Officer and the R.O. U.P Pollution Control
Board may got carried out internal environment development of our society by
using this amount.

5-  In Para 3 of application as far as it is contended by the applicants that
applicants are formal directors M/s Godwin Construction Company Pvt. Ltd.
and has ceased to be directors on 24-01-2022 and 10-04-2022 respectively.

6- It is most humbly submitted that Shri Jitendra singh Bajwa and
Bhupendra Singh Bajwa are still de facto directors of their construction
company they are regularly sitting in office of company which is situated in
campus of society behind which astabal and huge land is being used as
parking place for Godwin Hotel Meerut.

7-  The Godwin Construction Company Pvt. Ltd. has contested 0.A no.
492/2022 on merits Shri Jitendra singh Bajwa and Bhupendra Singh Bajwa
never disclosed during proceedings before Hon’ble Nation Green Tribunal this
fact that they ceased to be directors on 24-01-2022 and 10-04-2022
respectively rather they intentionally suppressed this fact to the defraud
Hon’ble National Green Tribunal upto final decision dated 04-03-2025. They
have not challenged Judgement dated 04-03-2025 before any competent
court. The resident’s society has filled caveat before Hon’ble Supreme Court in
first week of June 2025.

8- It is relevant to mention here that Shri Jitendra Bajwa being
director of Godwin Copstruction Company has executed following sale

deeds:-
P P30
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% No.1- sale deed dated 08-06-2022 on behalf of Godwin Construction

Company Pvt. Ltd. in favor of Smt. Rekha regarding flat no. G-D-402
Fourth Floor at G.H. Green Wood City Vill-Rampur Pavti Meerut. Annexure I3.

No.2- Sale deed dated 15-10-2022 on behalf of Godwin Construction
Company Pvt. Ltd. in favor of Shri Virendra Singh regarding flat No. M-18
2BHK first floor at Green Wood City Vill-Rampur Pavti Distt-Meerut. Annexure 1y.

Likewise Shri Bhupendra Singh Bajwa being director of Godwin
Construction Company has executed following sale deed

No.1- Sale Deed dated 20-03-2025 on behalf of Godwin Construction
Company Pvt. Ltd. in favor of Smt. Anita Malik regarding flat No. D-503
Fifth floor at Golden Height Green Wood City Meerut. Arnerure 16.

9-  In the aforesaid circumstances it is prima facie establish that applicants
are telling a lie intentionally to defraud your authority and avoid recovery of
Rs. 10 Crore regarding environment compensation imposed by Hon'ble
National Green Tribunal.

10- Itis relevant to mention here that applicants are receiving maintenance

from resident’s of society 12 receipts issued by applicants/ their staff are

attached herewith as annexure 1 to 12 sale deed are annexure 13 to 15.
——

11- On application of resident Shri Sunil Tyagi M.D.A has issued on dated
17-09-2025, information under RTI Act that applicants Construction Company
has not obtained completion certificate of project Golden Heights Group
Housing Colony which is situated in campus of Green Wood City therefore
construction company is responsible for completion of internal development
therefore it is establish that applicants has not completed internal

developmegts therefore completion certificate could not be issued by M.D.A.
Annexure -)

12-  As far as it is contended in Para 7 of the application that in the main
time The Godwin Construction Company was dissolved and struck of under
Section 248(5) of the Companies Act, 2013. The Applicants has also
suppressed this fact during proceedings of 0.A 492/2022 and still in pending
execution application 66/2025.

13- The Applicants has not provided order of dissolution of their company
by the registrar of companies in which arrangement for discharge of liabilities
of company after dissolution would have been mentioned. Provisions of
Section 248(5,6,7,8) of Companies Act 2013 are reproduced as follows:-

(5) At the expiry of the time mentioned in the notice, the Registrar may, unless
cause to the contrary is shown by the company, strike off its name from the
register of companies, and shall publish notice thereof in the Official Gazette,
and on the publication in the Official Gazette of this notice, the company shall

stand dissolved. r \P
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(6) The Registrar, before passing an order under sub-section (5), shall satisfy
himself that sufficient provision has been made for the realisation of all
amount due to the company and for the payment or discharge of its liabilities
and obligations by the company within a reasonable time and, if necessary,
obtain necessary undertakings from the managing director, director or other
persons in charge of the management of the company: Provided that
notwithstanding the undertakings referred to in this sub-section, the assets of
the company shall be made available for the payment or discharge of all its
liabilities and obligations even after the date of the order removing the name
of the company from the register of companies.

£

(7) The liability, if any, of every director, manager or other officer who was
exercising any power of management, and of every member of the company
dissolved under sub-section (5), shall continue and may be enforced as if the
company had not been dissolved.

(8) Nothing in this section shall affect the power of the Tribunal to wind up a
company the name of which has been struck off from the register of
companies.

14- The Registrar of companies will notify in official gazette after satisfying
himself that managing director and other person incharge the management of
the company has gave undertaking discharge of its liabilities and obligations
clause 7 of section 248 Companies act has specifically that The liability, if any,
of every director, manager or other officer who was exercising any power of
management, and of every member of the company dissolved under sub-
section (5), shall continue and may be enforced as if the company had not
been dissolved.

15- Hence contention of applicant is misconceived wrong, false and
incorrect that recovery certificate dated 06-03-2026 issued by Regional
Officer U.P Pollution Control Board, Meerut and citation dated 09-03-2026
issued by Tehsildar Meerut could not be issued against construction company

of applicant.

Hon’ble Green Tribunal in Para 30 of the Judgsment has observed as

follows :-

Report dated 29.04.2024 filed by District Magistrate, Meerut:

30. With regard to recovery of the external development charges of
Rs.27,39,25,261/- District Magistrate, Meerut has placed on record a copy of
the letter dated 29.04.2024 stating that recovery proceedings could not be
executed and demand notice has been returned to MDA since no property
was found in the name of Mr. Jitendra Singh Bajwa, Director of M/s. Godwin
Company Pvt. Ltd.

external developm rges. Hence M.D.A has not issued completion

1

6- The Godwin Const:ﬁjtlon Company has not deposited outstanding
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. certificate to it. Our society could not be transferred to Municipal
g

Corporation Meerut.

17- The M.D.A have issued R.C for recovery of the external development
charges amounting to Rs. 27,39,25,261 /- against the Godwin Construction
Company Pvt. Ltd. Therefore mentioning the name of director Sri Jitendra
Singh Bajwa should be corrected and R.C. be again issued against Godwin
Construction Company Pvt. Ltd. so that it may be executed effectively. The
construction company is owned by Sri Jitendra Singh Bajwa and
Bhupendra Singh Bajwa and their family members and they are
receiving benefits/ Fruits out of its income.

The owners of Construction company are having the following
properties:- 1- Godwin hotel at Meerut

2- Godwin hotel at Haridwar

3- Godwin hotel at Goa

4- Godwin hotel at Jaisalmer.

5-They are owning Godwin School on Rohta Road

6-Two petrol pumps on Bhaghpat Road and Rohta Road respectively.

7- The Builder/ Construction company has earmarked 3500 sq meter land for
school, but construction company have constructed two blocks of three BHK
on it and remaining land has been sold out to different persons.

8- Builder is in possession of huge piece of land near office of it, which is being
used as parking of Godwin hotel and astabal of horses.

* 9- Construction Company is owning a fleet of four wheelers and horses and

two big houses in Meerut and one at Mussoorie.

10- Builder also own Jan vani press, which is situated on huge piece of land
near our society on Baghpat road at Meerut.

18- We came to know that 60 unsold flats in Golden Heights of our
society are in possession of builder. Shri Sunil Tyagi Dy SP (Retd.)
resident of society has moved application Annexure-06 in this regards,
which is attached here with. RC for Rs. 10 crores for environment
compensation and Rs. 27,39,25,261/- for out standing external development
charges has to be executed against builder. These amounts may be recovered
by attachment and sale of aforesaid properties of builder. Shri Vikram Singh
ADM (Retd.) resident has also moved an application Annexure-07 before
The DM, which is also attached here with.

Therefore owner of Godwin construction company Pvt. Ltd. are
owning the aforesaid various Properties. Ti is wrong to say that being
director of Constructjon Chmpany Sri Jitendra Singh Bajwa is not owning
any property. 94‘,»
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19- It reveal that the applicants has also not apprised these officers about
their status of directors of Godwin Construction Company Meerut.

20-  The fact of withdrawal as directors dated 24-01-2022 and 10-04-2022
and dissolution of Construction Company has been suppressed by the
applicant before administrative officers during recovery proceedings also
because applicants as directors are executing sale deeds on behalf of Godwin
Construction Company and receiving maintenance from residents of Green

Wood City Constructed by their company.

21- Their liabilities for internal development of society is still exists. They
are avoiding intentionally by filling writ petitions before Hon’ble Allahabad
High Court they are not paying external development charges also and they
are not obtaining completion certificate from M.D.A so that Green Wood City
may be handed over to Municipal Corporation Meerut as per condition of
agreement dated 07-09-2007.

22-  The Applicants are relied upon provisions of Section 89 in Para 18 of the
application in Clause 01 of Section 89 it is specifically provided that every
person who was a director of the private company during such period shall,
jointly and severally, be liable for the payment of such tax, interest or penalty
unless he proves that the non-recovery cannot be attributed to any to any
gross neglect, misfeasance or breach of duty on his part in relation to the
affairs of the company.

23- The National Green Tribunal has imposed environmental
compensation/Penalty of Rs. 10 Crore on Construction Company of applicants.
Since being director applicants are responsible for gross neglect misfeasance
or breach of duty on their part in relation to the affairs of the company that is
carry out internal development of Green Wood City construct drainage system
STP for sewerage and maintain sewer line water supply internal roads and

solid waste management.

24-  The Applicant’s counsel has argued in Writ C No. 11221 of 2026 that

“he is not averse to the recovery being pursued pursuant to the order of
Tribunal, and if recovery is issued for the Company's asset to be attached, he
shall have no grievance against that as petitioners are not aggrieved by the
order of the Tribunal.”

25-  Meeting the above arguments, Sri J.N. Maurya, learned counsel
appearing for U.P. Pollution Control Board submits that

“the company itself since has stood dissolved, the liability would fall upon the
Directors of the Company in view of the provisions as contained under Section

248(7) of the Companies Act, 2013.”

26- After dissolution of Godwin Construction Company the applicants being
directors are not absolyed to discharge liabilities of the company as per

provisions of sectjon 24ff clause 6 and 7 and section 89(1), Qﬂ‘”‘”
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» 27-  The burden of prove that applicants are not liable to pay environmental
compensations “is on applicants being so called ex directors of their
construction company, The recovery certificate and citation can not be said to
be illegal.

28-  More over on the site of the registrar of companies name of Godwin
Construction Company Pvt. Ltd. Meerut is still appearing it is not updated that
this company has been dissolved and struck off no notification is available in
official gazette in this regard. The contention of applicants mentioned in other
paragraph relates to concocted facts relied upon by applicant and provisions
of law and order passed by Hon’ble Allahabad High Court.

29- The Contentions of the applicants regarding concocted facts
are not accepted by us and denied specifically.

30-  The Meerut Development Authority had Passed Construction Plan Map
on 22-09-2007. It was directed to OP No. 1 Godwin Construction Company to
carry out internal Development within Three years and to hand over Colony
to Municipal Corporation Meerut. Copy of order dated 22-09-2007.

31- The Construction Company OP No. 1 was also directed to make
arrangements for Sewerage, Street lights, Water Supply, Drainage and Solid
waste. After that OP 1 had to obtain Completion Certificate from M.D.A. OP. no.
2.

32- The Construction Company OP. No 1 and M.D.A. OP no. 2 entered in an
agreement on 25-09-2007. Colonizer OP no. 1 was obliged to complete entire
internal development work within one year from the date of permission and
to hand over Colony to Local Body free of cost the total land including under
roads and parks.

33- That it was also provided in agreement dated 25-09-2007 that if
Colonizer OP no. 1 would commit any breach of the terms and conditions, then
Development authority OP. no. 2 may forfeit the security deposited by the
firms and may itself under take to complete the works and recover the
charges from the society as it may incur.

34- The Construction Company OP no. 1 had filed/instituted Misc Bench no.
7787 of 2008 M/s. Godwin Construction Pvt. Ltd. through MD Vs. State of U.P.
through The Principal Secretary Housing and 2 others, before the High Court
of Judicature at Allahabad challenging recovery order dated 19-07-2008
issued by M.D.A. OP. no. 2 for recovery of Rs.2,61,84771.00 as external
development charges.

35- That during pendency of aforesaid Misc Bench no. 7787/2008, the
District Judge in charge Meerut reported to the Registrar General of Allahabad
High Court the Status ¢f internal development of Colony Green wood City.
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36- Hon'ble High Court of Judicature at Allahabad has dismissed Misc Bench
no. 7787 of 2008 of 0.P No. 01 vide judgment and order dated 07-08-2020.

37- That we residents of Green wood city are facing manifold difficulties
and residing in unhygienic Conditions, because Colonizer OP. no. 1 has not
completed internal development work and has not obtained completion
certificate as per conditions of Construction Plan Map dated 22-09-2009 and
Agreement dated 25-09-2007. Therefore our resident welfare society is
unable to carry out/ comply direction no.02 given by Hon’ble Tribunal
regarding management of solid waste as per waste management rules

2016.

38- The state of affair of Green Wood city of our society is the same as
it was at the time of filling of 0.A 492/2022.

That M.D.A. OP. no. 2 has laid Sewerage Pipe line near Green wood City, but Colonizer
had not connected Sewer line of Colony to it properly. Now under interim orders passed
by Hon’ble Green Tribunal Colonizer has connected sewer line of colony to trunk sewer
line of Vedvyas Puri laid by the M.D.A.

Sewerage _
The Technical Committee constituted by the D.M Meerut had

inspected the site on date 30-01-2023. The opposite party no. 1 construction
co. has not completed internal developments, which were found deficient by
the Technical Committee. The opposite party no. 1 has not completed internal
development which has been mentioned as incomplete in reports submitted by
the Technical Committee in violation of interim order dated 23-11-2023 passed
by Hon’ble Tribunal.

The state of affairs is the same, no internal development has been
made by opposite party no. 1 within period of 3 months granted by Hon’ble
Tribunal vide interim order dated 23-11-2023. opposite party no. 1 has not
constructed drainage system and maintenance of roads are very poor. The
residents of society are residing in pitiable conditions.

NHALI has accorded permission to the M.D.A Meerut for replacing
damaged sever line laid by it during pendency of proceeding of O.A 492/2022.
The M.D.A has replaced damaged sewer line laid by it and connected it to
trunk sewer line of Vedvyaspuri. Even then Manholes were overflowing at 18-
20 Places. Perhaps sewer pipeline laid by builder in campus of society is not
functional properly. Either it is not connected or chocked at some places, level
of sewer pipeline has to be checked also. Motor is placed in manhole near
temple of society and 95 % sewer is being disposed of in Rajbhaya of
irrigation department through pipeline laid by the builder directly. It is
not diverted towards sump well constructed by the builder on the eastern
corner of the society.

Details of overflow
(a) On road from circle upto temple manholes ofien overflowing at 05 places
and below over head water tank. On left side of road sewer/water is coming oul
after breaking roadside land at 02 places,
(b) In front of ggf¢ no. (3 of Godwin hotel manhole is overflowing at 01 place.

-
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(c) At 02 places sewer often coming out in area of private houses opposite park
situated in western side of campus of society. In arca of plots and private
houses 04 manholes were overflowing.

(d) In campus of villa's manholes are overflowing at 03 to 04 places.

(¢) In front of duplex atleast 04 manholes were overflowing.

(f) In front of last two duplex in south direction sewer was coming out after
breaking roadside land at 01 place.

We have contacted Shri Bhupender singh Bajwa, Shri Jitender singh
Bajwa, The Nagar Ayukt Meerut and The V.C. M.D.A Meerut on 11-06-2024
to get checked sewer line laid by the builder in the campus of our society.

Shri Jitender singh bajwa replied on 11-06-2024, that sewer jet
machine will be required to check sewer line and it is only available 01 with
Nagar Nigam and 01 with M.D.A. ‘

Therefore we contacted on 11-06-2024 to the Nagar Ayukt Meerut
and V.C. M.D.A. for providing sewer jet machine to the builder opposite party
no. 01 . Annexure 07 to 10. The Nagar Nigam provided sewer jet machine to
the builder.

The team of builder opposite party no. 01 used sewer jet machine
only in area of villa’s, even then sewer line laid by builder is not functioning
properly. In other areas of society that is 2bhk, 3bhk, duplex and private houses
and plots it was not used.

The sewer line laid by the builder opposite party no. 01 is not either
inter-connected or it is chocked. Perhaps flow and level of sewer line laid in
the campus of society is not correct towards big well/sump well constructed by
builder opposite party no. 01, which is situated in eastern corner of the society.

Builder co. opposite party no. 1 is disposing of the 95% of sewage
by pumping it from manhole situated near temple of society towards ghat road
in open Rajbhaya of irrigation department. This provisional pipe has burst 06
to 07 times previously and sewage was running on roads just like canal.
This fact is substantiated by the state of affairs that sum manhole are
overflowing in open land of plots and on roads. Perhaps, somewhere,
either sewer pipeline laid by opposite party no. 1 const. co. is not
functional or it is blocked.

Water supply
The builder opposite party no. 01 has constructed big over head tank

in park adjacent to road from circle towards temple, but this tank has not been
cleaned up since it’s construction. Hence water mixed with sand and moss is
being supplied to the resident of the society by the builder. Water pipeline is
burst at two places below overhead water tank since over a year and water is
coming out after breaking earth. The nature of water supply may cause life
threatening disease like Jaundice, Diarrhea, T.B etc.

Solid waste management

The municipal corporation Meerut is picking up and disposing solid
waste of the society, collected by employees of opposite party no. 1, regularly
on daily basis. opposite party no. 5 Municipal Corporation Meerut has not
taken over our society as per direction given by Hon’ble tribunal vide interim
order dated 23-11-20

o =
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Drainage system

The builder opposite party no. 01 has not constructed drainage
system in the campus of our society. It was heavy rain in the year 2024.and
2025. There was water logging at 05 to 06 places in the campus of our socnc.ty -
The water logging may cause disease like dengue, malaria etc. The opposite
party no. 01 is not inclined to construct drainage system.

Conditions of roads .
The opposite party no. 01 builder has not constructed roads in area

of private houses and plots, the roads which has already constructed in campus
are in pitiable conditions also. The opposite party no. 01 has only done patch
work on these roads with meager material. These roads requires complete
overhaul by placing road material in 04 to 06 inches vertical width or these
may be constructed by concrete material by constructing drainage system, so
that water logging may not be occurred.
Completion certificate
Hon’ble High court of judicature at Allahabad has dismissed writ
petition (M/B) no. 7787 of 2008 vide order dated 07-08-2020, Which was
instituted by opposite party no. 1 and hence const. co. has to pay the external
development charges to M.D.A opposite party No. 2. The MDA has issued R.C
for recovery of external development charges as per R.C to the District
Magistrate Meerut, which is pending for execution.

The Opposite party no. 2 had pointed out during pendency of O.A
no. 492/2022 that development charges amounting 17,87,02,070/- including
interest was due against const. co. on 16-11-2018. Opposite party no. 2 has
also mentioned that a request letter dated 28-12-2021 and reminder dated 18-
02-2022 were sent to the D.M Meerut to recover the outstanding amount of
external development charges from opposite party no. 1, (The developer const.
co). The DM Meerut is not executing the R.C issued by M.D.A Meerut.

39- The opposite party no. 01 godwin const. company pvt Itd. has not
constructed sewere treatment plant within period of 06 months granted
to it vide judgement dated 04-03-2025 and violated direction given by

The Hon'ble Tribunal. That 95 percent Sewerage being disposed off in
open nullah/ Rajbaha irrigation department. Pits/Manholes of Sewer
line of Green wood city are often over flowing. No drainage system has
been constructed in entire colony. Roads are not being maintained
properly, only patch work is being done by Colonizer after Rains every
year. There is water logging at 5-6 places and on roads also. Roads are in
pitiable condition having potholes.

40- Likewise Garbage Solid waste is being collected in open space of
premises of Green wood city Colony, which is stinking every time and
Creates unhygienic conditions and pollutes the environment of the
Colony. It may spread infectious communicated disease dangerous to
life. Thus Colonizer is Creating Public nuisance also.

41- Hon'ble Green Trihunal has formed committee comprising the District
Magistrate Meerut(and the R.O U.P Pollution Control Board to execute its

v ‘
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.= Judgment dated 04-03-2025 and imposed interim environment compensation
7 amounting to Rs Ten Crores. The R.0 U.P Pollution Control Board has to asses
final environment compensation on the basis of actual cost of project. The V.C
M.D.A is not providing actual cost of entire project to The R.O U.P
Pollution Control Board i.e. project cost of 319 Plots, 143 duplex, 204
Multistoried flats, 349 2BHK, 160 3BHK and Block of market in buildup
area 600 square meter having 55 shops in 3 stories constructed by the
builder. As per lay out plan 1100 square meter land was er- marked.
Builder has constructed space/hall for gym in about 300 square yards at
4 flour of this market about 500 square meter land is kept open near
this market, so that final environment compensation may be assessed by
The R.O U.P Pollution Control Board.

s

42- The Godwin construction company has not deposited Rs. Ten
Crores environment compensation within three months period granted
by Judgment dated 04-03-2025. Hence it has to be recovered by
executing recovery certificate by U.P Pollution Control Board, because it
has to be recovered as arrears of land revenue.

43- The Godwin Construction Company has not complied with
agreement dated 25-09-2007 and has violated condition relating to internal
developments. It has not constructed drainage system and sewer
treatment plant. The M.D.A has authority to forfeit the security deposited by
Construction Company and it is responsible to carry out internal
developments, which has not been completed by the construction company as
per condition mentioned in agreement dated 25-09-2007 and to recover cost
of such internal developments carried out by M.D.A.

44- 95 percent sewer is being pump out in Rajbhaya of irrigation

- Department on Ghat Village road from manhole located near temple tri
section, which is situated in our society. It is not diverted towards big
sewer collection well / sump well by the builder. Officials of M.D.A
visited on 23-06-2025 and saw this fact. The M.D.A secretary has not
taken notice of site inspection carried out by AE and other official. It is
wrong to say that sewer is being disposed of in trunk sewer line of
Vedvyaspuri, as stated in letter of The secretary of M.D.A. Report of AE is
annexure herewith.

45- M.D.A has replaced damaged sewer line laid by it and connected it to
trunk sewer line of Vedvyaspuri. Even then sorry state of affaires is prevailing.
Often Manholes are overflowing/ rather some times would running at 18-20
places on road side land. At tri-section near temple it would have converted in
pond. Perhaps sewer line of society is not functional properly. Either it is not
inter connected or chocked at some places, even after use of sewer jet
machine. The M.D.A is not taking any action. Perhaps flow of sewer line has
not been diverted towardgmain big sewer collection well / sump well ?

i
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No RC still has been executed for recovery of interim environment

compensation amounting of Rs. 10 Crores, whereas time line of 3 months have
elapsed.

Likewise correct R.C is not being executed against construction company
amounting to Rs. 27,39,25,261/- regarding external development charges.

It is pointed out that committee of the D.M Nodal Officer and the R.O. U.P
Pollution Control Board has not assessed within 3 months final environmental
compensation on the basis of cost of project Greenwood City as directed by Hon'ble
Green Tribunal Principal Bench, New Delhi vide it's judgement dated 04-03-2025.

46- The D.M Meerut/ Nodal officer and The R.0 U.P Pollution Control Board
are obliged to get checked flow of newly replaced sewer line, which was laid
by M.D.A and has been connected to trunk sewer line of Vedvyaspuri recently.
M.D.A. has also been directed to comply Judgement dated 04-03-2025 of
Hon'ble Green Tribunal. These Administrative Officer are bound to
check sewer line, its flow and level, which is laid in campus of our society
by providing sewer jet machine as required by the builder and ensure
construction of drainage system and also get executed R.C issued against

the builder regarding external development charges, so that completion

certificate of our society may be issued at the earliest by the M.D.A.

47- The external development charges have still not recovered from
opposite party no. 1, which is clear from the contention of opposite no. 2

Therefore opposite no.1 has not obtained completion certificate from opposite
no.2 M.D.A Meerut.

48- The M.D.A opposite no. 2 is not issuing completion certificate to
construction co. opposite no. 1, because opposite party no.1 has not
completed internal development as directed by the Hon’ble Tribunal
during pendency of 0.A 492/2022 the builder/ construction company is not

depositing external development charges, which are outstanding against it, as
per R.C issued by M.D.A.

49- The M.D.A has also not completed internal development as

directed by the Hon’ble Tribunal vide order dated 23-11-2023 during
pendency of 0.A 492/2022.]

50- Likewise for paucity of completion certificate, the maintenance of
our society is not being transferred to the Municipal Corporation

Meerut. Therefore opposite party no. 5 Municipal Corporation is not
taking over maintenance of our society.

51- Golden Height Jan Kalyan Samiti registered Green Wood City Badpat

bypass road Meerut has also moved separate reply before The D.M Meerut
which is annexure- 1'#
————
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Prayer

1S

- In the aforesaid circumstances it is humbly requested that correct
recovery certificate and citation issued by R.O U.P Pollution Board and
Tehsildar regarding environmental compensation amounting to Rs. 10 Crore
be executed against the applicants being so called Ex-Directors Shri Jitendra
singh Bajwa and Bhupendra Singh Bajwa.

9-  The then RO. U.P Pollution Board has prepared plan for internal
environmental development for the cost of Rs. 11.50 Crore which is available
on file of execution application therefore direction is required for payment of
this amount by government of state of U.P so that internal environment
development may be carried out by M.D.A. The V.C M.D.A has denied to spent
apenny on internal environment development of our society Geen wood City.

3- likewise directions may also be issued to V.C M.D.A and nodal officer
The D.M Meerut to get executed Judgement dated 04-03-2025 in letter and
sprit.

With Regards.

Place- Meerut Applicants .
Date- 06205-2026 Q‘“’"
1.Through its Acting President (Sﬁﬁmsmgh)
The Green wood city Villa Jan welfare Society,

Green wood City Behind Ggdwin Hotel Baghpat
Chauraha By-pass Road, Mgerut. /|

2. Through its PresidentkS fi S.p8ingh)

Green wood city Residents welfare Association
NH 58, By-Pass Baghpat Chauraha Meerut.
Through its Secretary.

Through its Counsel
Shri Deepak Raj Premi(Advocat @‘
REW
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- Before The Chairman National Green Tribunal Principal Branch,
/ New Delhi.

Execution Application No 66 of 2025
in respect of O.A No. 492/20222 decided on 04-03-2025

Support of application dated 04-05-2026

een wood city Villa Jan welfare Society Meerut, address
reen wood city, behind Godwin Hotel, Baghpat Bypass

I solemnly swear and affirm in name of God and state that I resides
at the aforesaid address and submits as follows:-

1-  That I have perused Judgement dated 04-03-2025 delivered by
Hon’ble Tribunal. The following directions were given to opposite

parties.
In Para no. 83, 84 and 85 of the Judgment

83. In view of the above, we dispose of this OA with the following directions:-

(I) We direct respondent 1 to make the provisions for treatment of sewage
generated in the project area by constructing STP of requisite capacity and
make it operational within 06 months from the date of this judgment.

(IT) For disposal of solid waste in scientific manner and in compliance of Solid
Waste Management Rules, 2016, due steps shall be taken by Resident Welfare
Association of the project in question. Residents Welfare Association or Villa
Jan Welfare Society shall take appropriate steps in consultation with UPPCB
within 03 months and UPPCB shall ensure thereafter compliance of
environmental laws and norms in respect to handling, management and

Kot
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ﬂj' disposal of solid waste in accordance with environmental laws and norms and
if there is any violation, appropriate action shall be taken against the

violators.

(IIT)We direct respondent 1 (project proponent), as an interim measure, to pay
environmental compensation of Rs.10 Crores and deposit the same within

three months with respondent 3 i.e., UPPCB.

(IV)Respondent 3 is directed to collect relevant information including project
cost from respondents 1 and 2 and thereafter, compute final environmental
compensation in the light of the law laid down by Supreme Court in Goel
Ganga Developers vs Union of India and Others (supra) and after adjusting
the amount of interim compensation as imposed as above, shall take steps for
recovery of the remaining of environmental compensation from respondent 1,
in accordance with law.

(V)Amount of environmental compensation realized from respondent 1 shall be
utilized for remediation and rejuvenation of the already damaged
environment in the area concerned in accordance with the Environment
Development Plan which shall be prepared by Joint Committee comprising

///\3':‘:\ PPCB and District Magistrate, Meerut wherein District Magistrate shall be
odal agency. This plan shall be prepared within 02 months and executed

/7N
; " N \M

4 ;)1 the next 04 months.

pE( P e oy

\&f A - n\( h”d se of failure on the part of respondent 1 in complying any part of
W tre tions given above, appropriate coercive action including criminal and

er action, as are permitted in law, shall be taken by respondent 3 so as to

seek compliance of directions given above.

—
—_— ~.
V’(

(VI)MDA, in the meantime, shall take necessary steps to ensure that sewage is
not collected in the project area in violation of Section 24 of Water Act, 1974
and if connecting pipeline is to be replaced with a higher capacity line,
necessary steps shall be taken by MDA. This action shall be taken by MDA

within 02 months.

84. A Compliance Report shall' be submitted in respect of all the above directions
by UPPCB before Registrar General of this Tribunal by 15.08.2025.

85. Copy of this judgment be forwarded to UPPCB; MDA; Commissioner
Municipal Corporation, Meerut; and District Magistrate .
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‘> 2- That opposite parties has not complied with directions given by

Hon’ble Tribunal up till now. The timelines fixed by aforesaid directions
has elapsed/expired .

We are residents of society green wood city constructed by
construction company owned by the applicants that is Godwin
Construction Company Pvt. Ltd. Meerut. The applicants/Respondent no.
01 through it’s directors Shri Jitendra Singh and Shri Bhupendra Singh
have moved the aforesaid application after thought misconceived based
of concocted and wrong facts. The V.C M.D.A and R.O U.P. Pollution
Board are not issuing correct recovery certificates regarding external
development charges and environmental compensation imposed by
Hon’ble Tribunal on respondent No. 01. These officers are under
influence and hand and glove of respondent no. 01 because they are
issuing R.C. in name of directors personally instead of respondent no. 01
ccnstructmn company

\

. That A

\ “3-— (a) <} No. 1 Godwin construction company pvt. Itd. has not
\Qonstructed S.T.P within 6 Months and has not deposited Rs. 10 Crore

environment compensation with The R.O U.P Pollution Control Board
within 3 months.

(b) M.D.A has not provided project cost, theréfore the R.O U.P Pollution
Control Board is not able to assess final environment compensation.

(c) Plan for environment development of our society has not been
prepared within two months.

(d) The Municipal Corporation Meerut has not taken over maintenance
and possession of our society, as M.D.A has not issued completion
certificate to O.P No. 1 builder. Hence resident welfare association of

P
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@ our society is enable to take any action regarding solid waste
management as per direction no. (II). It is submitted that employees of
O.P no.1 is collecting solid waste and dumping in west corner of the
society and municipal corporation, Meerut is picking up solid waste on
daily basis.

(e) The D.M Nodal Officer Meerut has not got executed R.C for Rs. 10
Crore regarding environment compensation, which has been issued by
U.P Pollution Control Board and R.C for Rs. 27,39,25,261/- issued by
M.D.A regarding external development charges. Therefore completion
certificate of our society could not be issued by M.D.A opposite party.

(f) We have approached the Commissioner Meerut Division, the D.M
Meerut Nodal Officer, the V.C M.D.A and the R.O U.P Pollution
Control Board. None of these officers are taking interest to execute

has not complied with direction No. (VII) given by
| regarding sewage to replace old pipeline laid by
igher capacity sewer pipe line.

i ble i
heier ol
N rooat p//
“S1iH705% sewerage is being disposed of in Rajbhaya situated on
Ghat Road directly from manhole, which is situated near Temple

trisection of society.

(h) The administrative officer/Nodal officer, the D.M Meerut has not
initiated criminal complaint proceedings against O.P No. 1 as per

direction No. (VI).
(i) The properties mentioned in Para 21 of execution application are
liable to be attached and sold out by executing both aforesaid R.C.

issued against O.P No. | builder, So that Rs. 10 Crore environment
compensation and Rs. 27,39,25,261/- external development charges may

'
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9 be recovered from O.P. No. 1 and the committee the D.M Meerut/ Nodal
Officer and the R.O. U.P Pollution Control Board may got carried out
internal environment development of our society by using this amount.

4-  In the aforesaid circumstances it is humbly requested that correct
recovery certificate and citation issued by R.O U.P Pollution Board and
Tehsildar regarding environmental compensation amounting to Rs. 10
Crore be executed against the applicants being so called Ex-Directors
Shri Jitendra singh Bajwa and Bhupendra Singh Bajwa.

5-  The then R.O. U.P Pollution Board has prepared plan for internal
environmental development for the cost of Rs. 11.50 Crore which is
available on file of execution application therefore direction is required
for payment of this amount by government of state of U.P so that
internal environment development may be carried out by M.D.A. The

VC?%cﬁ has denied to spent a penny on internal environment
devel fitQf our society Geen wood City
A R N .
61 c::\_ 1%/ irections may also be issued to V.C M.D.A and nodal
Kgf‘f@é}r The, (/,M Meerut to get executed Judgement dated 04-03-2025 in
¥~
lettérand:Sprit .

Verification

That contents of Para 1 to 52 of application dated 04-05-2026
relates to documents/ record. I believes these facts to be true.

That Contents of application are within my personal knowledge,
which are true, nothing has been stated false or hidden.

That contents of application relates to record and documents of the
M.D.A. The properties of owners of O.P No. 1 and their family members
are based on facts known to the public at large of Meerut city and
residents of our society, which are true to my best knowledge also.

Q.

f
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That contents of application are based on legal advise and my
personal knowledge, which I believe to be true, nothing is false or
suppressed .

That contents of Para No. 1 to 6 of this affidavit are true and
correct to best of my knowledge and belief, nothing is false and hidden.

May god help me.
Date-

Z7 % RAAN

K C“ o /’ \
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Applicant

b
(Shri Ravinder Singh)
S/o Late Shri Sardar Singh
Acting President of Green
Wood City Villa Jan welfare
Society, Meerut.
Address-Villa No. 60, Greenwood
City, Behind Godwin
Hotel, Baghpat Bypass
road Meerut.
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Name : Mr. Sunil Kumar

Unit No. :-  GH E-301 /
Dated: - :  06/04/2021 |

- Received the Sum of Rs, 20,09(‘/-(

. Twenty thousand only)

on account of facility charges up to Dec -2021

f\ NN UL — Q—
RECEIPT *’

Name : Mr.DSP’ yagi
Unit No. : G.H.- D-301
Date : 28 7 une 2@@@

Received the Sum of ¥ 20000/-F Twen\ty"Thousand Only) on account
of facility charges up to Dec 2022,



Received From

Property no

- Amount

For Payment of

Date:- 09/08/2023

:- Mr. Sunil Kumar Tyagi
- GWC GH E-301
- Rs20,000/- Rupees twenty thousand only

- Facility Charges up to Dec-2023

=T

Name
Unit
Date

/} YN €2 NL "Z/
R —

RECEIPT

: Mr. Sunil Kumar Tyagi
: GWC-G.H.- E-301
: 18™ June 2024

Received an amount of Rs.24000/- (Rs. Twenty Four Thousand
Only) on account of Facility Charges upto Dec. 2024,






Name
Unit
Date

i S Eh

Received

423
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RECEIPT

il
: Mr. K.K. Sharma
- GH D-202

28/10{% o

an amount of Rs. 24, OOO/— (RS Twenty Four

Thousand only) on account of Facility Charges up-to Dec. 2024

Gﬁuxv)/y
e

.’Ann-e,)c,bu-:i) ——-7

| A
Received with Thanks from Mr./Ms./Mrs. : AM'@ KUMAR POONIA L
Clo Mr./Mrs, : S0 SH. BHARAT BHUSAN POONIA

Amount :

_Rs. 68,000.00

Address : ©-9 RAJENDER PURAM, MAWANA RBAD MEERUT

A
AR k

et ke R

e . 20 | G P v o~ ——————
the sum of Rupees : RS. SIXTY NINE THOUSAND ONL%’“ L o
S ', - -
articulars : FOR GWC GH D-202 (FACILITY CHARGES UP TO DEC-2023) :
fFeox 2=, 2022, 902 b
_ Y i
. = A
éd:)\/ —
7
/‘// /_// b e
" ,‘/ /"’7

( Signature )

'RECEIPT—}
€ MNO. . D80y '
Y Date: 24 Feb |
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RECIEPT

Name :  Mr. Amit Kumar Roonia

o

Unit No. : « GWC GH D-202 &
Dated: - : | 15" November 2019

238

Rwenty fouFthousand

Received the Sum of X 24,000/“-"\:"27:@,;..,._
only) on accéunt of Facility Chaﬁges upto Dec-2019.

/
= KA

r __

e A
E

T >
A e

Name :  Mr. Amit Kumafipoonia ,
UnitNo :  GWC GH D-~2‘Oh2j

: AR T
Received the Sum of 2 24,000/~ (X Twenty four thousan
only) on account of Facility Charges up to Dec-2020).

i 5 ‘
S - A \ &

\

/',
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RECEIPT ey

Mrs. Shashi Bala

Name
Unit No. i G.H.- A-302.
Date 17" February 2022.

Received the Sum of T 20000/- (¥ Twenty Thousand Only) on account

of facility charges upto Dec. 2022..

RECEIPT

Name : Mrs. Sashi Bala
Unit : Gh-A-302
Date : 11"May-2024

I%ec;eived an amount of Rs. 24,000/~ (Rs. Twenty Four
Thousand Only) on account of tacility charges up to Dec-2024
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Certificate No.

Cerlificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description

Consideration Price (Rs.)
First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

W] T et s S Vo iy §
U e

Armexuse - 12

AT |

INDIA NON JUDICIAL S g
’r:?‘/L No. :Arr)x\f ,\ :
Government of Uttar Pradesh x| guiiesc )]
Oyt

e-Stamp = >B ' :

IN-UF11770769176466U
08-Jun-2022 10:52 AM :
NEWIMPACC (SV)/ up14740904/ MEERUT SADAR/ UP-MRT
SUBIN-UPUP1474090415078369733721L

SMT REKHA

Arlicle 23 Conveyance

FLAT NO-GH-D-402 FOURTH FLOOR AT G.H. GREEN WOOD
CITY VILL-RAMPUR PAVTI MEERUT.

5 o L P SR 2

MS GODWIN CONSTRUCTIONS PVT LTD AND OTHERS
SMT REKHA

SMT REKHA

2,15,500

(Two Lakh F fteenThousand Five Hundred only)

A

o
233a) Y Al )

\\
1\

0006255444
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2
-z @ faawor
fasa—facla
(@ wIs TR 0383)
(e-Stamp Certificate No. IN-UP11770769176466U)

W &1 gBR . ; AT |
ars gl : ARG |
Higedl / I c o figs R (Mesw gEeH),
RTSTR UTH MR 919, g7 g dgdid g e #4ws |
awfed &1 ey : o [ o Aariy gele |eAT

GWC GH D-402 Wil agef e oy Rer @ Rraer g tRar 1342 aif
fe arerar 124.68 T Hex }, @) @Rt TWR 411 @y F Bfifa 2,
Rera e Mesw edew, fgs Rid, wroa wmw mqR arae),

dedier g Ry a<s |

5. WY Pl P : qif Hrew |

6 TJHfeT BT abel ; 124.68 T HEX |

7. s o Rerfa ; DT AT |

8 3= fagwor : T 18T |
(9 Wex Vs /BrER)

9. Reufo—frfgs /o ffavs /30 - fvfe

10. faffa eawa : 116.31 T3 Hrew |

1. fAmfor o1 g : 2008 30

12 WEaN a9y @ gewy : oIy el |
LESECIEST

1. U YAl B B W& 03 B IER Wi Ye @ 23000 /—

wud gl @ Mex fPuifa &

gfawa &) e=Rifd : 3feh+1 27,00,000 / — WU |
YorH & B IR | fgda ver 9 HEIT—Us |
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g >

Q0N "o ar &
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[3]
(e-Stamp Certificate No. IN-UP11770769176466U)
D SuRlaRT gl
X Fele TR Sflud. €401,
af¥gH: AU T TS |
Ia ST 7 AT @ wole FFeR ShUd. $1-403.
&fayo - 3N ¢ &S |

fasha—u= af@+ @ 27,00,000 / — WA |
TR AT 8¢ HIferdd 8(ee © 32,15,000 / — WU |

¥ fopy i W SR Ry wxer Wi fie, o ud FeeE
ITHTT—5 Jferga= arder wear wofgowofo—s5—-2756 /11
—2008—500(165) / 2007 ¢1@+13; =TI 30 ST 2008 & IIUTA H &) &
ver # faspa—fad frwmest &g e &7 @ o gY 3ihT 2,15,500 / —
®YY BT ¥ Yok 3T fvar a7 2

faspa—ua 3k @ s Vdw R¥E 9o (PAN : AFLPB0774Q) IF
A Ry RKig, Fard 151, RO S, qa@T A, WS 8
TR grEmamd 3R A A AR A 9 ) W GaR AT
gAor &Y BRI i, Mariirer 215-¢, YY), RS ey, 99
TETRATIRTT Teiiger e 16.08.2004 ¥ [ foraes) SR I
TEY 4 WU 579 P UK 33 /55 W TEN 267 uv fIAIF 16.08.2004
srafery v IRVRER BIAYR, Taifray g8 9 IR el g=rgaers
yI0fdi0 (PAN : AAEFGI843R) <cT Afewa wivgeta, i ¥w, Ie
RiY grr srRaex 1 Ridw Rig_arorr gz s qreas Rig Hard
U151, b=y wreld), 7@l U8, Mo e’ e o @ afé_fms
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[4]
(e-Stamp Certificate No. IN-UP11770769176466U)
SRR A MR Rt 24.07.2008 B g ifdreger fvam garm © Moo
0837044100 - - g v (fasan) 1

—
e —

q
sl Y enfoe st pefler g Pardy o72/1, Frve gt AR,
R e, YorrERTR (PAN : ACIPA6874G) (lo 9412210635)
: . feei ver (@ar) ||

it 75 va amanfly wete wiwnm Gwe GH D-402 St age a@ TR Rerd
? Rorwa gur uRRar 1342 aif fhe areran 124,68 oo diex 2, S @R
TR 411 ) A F B 2, Rea faeara Miee gew, Mags R,
RTSTRE A1 AR w1, Tediel 9 fren e 1 Wiff g 91areR &
Yo Ugl & erderFIvl afknra aMf) e arafe R sftrerd €|
ST Teed §5eH B Yacd &I WHERE W@ 1318 /2007 S
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“In view thereof, the writ petition is disposed off, directing the District Magistrate, Meerut, to
proceed on the demand notice against the assets of the Company i.e. fourth respondent, and not
against the petitioner (ex-Director), provided the petitioner is liable otherwise being a personal
guarantor.” '
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(in pursuance of the onder dated 25,03,2026 passed by the ) lon'ble | @:&’5}. l.'-‘mmﬂ) ;
Civil Mise, Welt Petition No. 11221 of 2026) \Y. o/ BT

T Y.
Pc:.’Mml b L Bodow
Grr-tol

MOST RESPECTFULLY SHO\WETH:

1. That the present application is being filed in compliance of the liberty granted
by the Hon'ble High Count of Judicature m Allshabsd (High Court of
Judicature ot Allahabad) vide order dated 25,03.2026 passed in Civil Misc.
Weit Petition No. 11221 of 2026, whereby the Applicants were permitted 1o -

/_\ 8pproach the District Magistrate, Mecrut for redmsnl of their grievances with :’

@ respect  to (he impugned recovery  procecdings. Ef
_____4__})2 That the Hon'blo High Court has specifically

£
Bbserved that the award passed

Wt R N ‘(ﬂmﬁ'f"m certificate and recovery cliation before the compeient authority ¥
‘ Joily ‘
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yé /lcl’aulhng company. s
\

L L

N @63 : :{- S
id iy ) & \ .
~ company, ;

So That by orderdnted 04.03
environmentp| cumpcnmt

« Pany was dissolved and struck off
243(5) of the Companies Act, 2013, — under Section
o= ‘—-'——._—-..——M.‘

8. That despite the above, a Tecovery certificate. daled

06.03.2026 was issued by,
the Regional Officer,

UP. Pollutmn Control Board, Meenut, followed by a-
rccovcw citation dated 09, °d 99.03.2026 jSsued by the Tehsildar, Meenut. '

¥

.

9. That the said recovery proceedings have been initiated against the Aﬁ;;hcan\:
personally, treating them " as” hable for ducs of the éompany%;
That the impugned recovery proceedings are based upon & letter issued by
‘Nagar Nigam, Meenut, wherein a fist of pmpemes has been l‘m-nished

purportedly belonging to the defaulnng companyandlhe Appliunts. ;,

%

10.That a bare pcrusal of the said list would reml that none of the pmpcmcs
mentioned therein belong either to the eompany or to "or 1o the Appheams and in
fact. the properties are recorded In the names of third partics, enmies. nnd
indwidunls having no conhection whatsoever with the Applicants or |he

N
#r
p
h

11. That the very requisition made to the Nagar Nigam was itself legally flawed

inasmuch as it sought xde_n\lﬁeat:on of asets oot only of the company but ano ‘
of its directors, which is unpenm.;s’ble iu Iayv
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12. That it is pertinenl to submlt that s carlior recovery certificate issucd by the
pon by the office of the District Magistruto, Meerut,

authoritics was not neted u
as recorded in the minwtes of meeting dated 07.01,2026.
'-__.._-ﬂ

13. That in the said mecting, it wvas specifically noted that the recovery cerlificate

was defective as [t sought recovery from the dircctors of the company.
4 upon on earlicr judgmont of the Hon'ble High

14. That reliance was also place
hat recovery against

Court in Writ-C No, 12470 of 2023, wherein it was held 1
dircctors for dues of & company is impenmissible.

H 4
by its subsequent order dated ..
ing be conducted by the 5
ities ©i

i

- .‘“

15.That the Hon'ble National Green Tribunal,

20,02.2026, had specifically disected that 8 jolnt mect
concerncd authorities, jct Magistrate, t0 work out modal
. i 3

including the Distri
for execution of its carlier order. s | ‘ ‘
16. That however, no such mcauingfi;l g:icrcise or compliance of the said direction ' ;
s to have been underiaken, arid instead; the authorities have proceeded
dated 06.03.2026. :,

appea . o _
mechanically to issue the impugt.l‘cd.'jgcgovery c?ﬂiﬁqx}tc

) ‘.’ b . g%
been filed before thes

e b

on detailing these - facts has

l;i.Thnt the entire writ petiti i
Hon'ble High Court, 8 copy ‘VhefeOf';S annexed hc:cwitl\_as Annexure-2. ¢
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GROUNDS FOR CHALLENGE *~ R '
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A, Recovery against dircetors is lllegai o ; ;}
Co -

i (4]

? s

]

e

v enay v w o
.

-

v o — .



| ol the pecovery sought 1o be mado from the Appiicans s wholly g,
as.

o The NGT order is only ogainst the company

» No direction exists for recovery from directors

o Applicants are former dircctors, not even holding office ot relevant time
LI

B. Company Is a separate legal entity

12. Because it is a settled principle of law {hat!_

o A company is a scparate legal entity 4. A
o Dircctors arc not personally liable unless smt}ne;spcclﬁcally provides

]

13. Neither:

o ‘The NGT Act, 2010, nor

*

o The U.P. Revenuc Code, 2006

’

overy of company dues froin di

provides for rec rectors;. .

!
§
" -

C. Section 25 of NGT Act

14, Becguse under Section 25 of the NGT Act
o Recovery con be made only from the "person

o Inthe present case, the “pmn" is 'the company _alouc‘ ,

Section 25 of the NGT Act is being reproduced hercin below-

C e e e
- e

v
i e eae A———— A
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o~ ————
» o‘"/ . @
Oy conswy be :
[ £ .
méoined In b, ) befme tich Comeriion, then, :
tl tCtion (1) sl arpd, notling "
o of tuch 7170 persn whyy i

,’"’”l’ﬂ’ that natl '
Wiy contolned iy hiy subs
‘ section shall
Personal penally impoged o™ A erply lo any

Seetion 179 of the Income Tax Act is being reproduced herein below
Liabitity of directors of private company in tiyuidation.
4 - ¥
;

179. ¥{(1)) Notwithstonding arything conlained i the Companies Ac,
19562(1 of 1956), Efwhere any tax due fiom a private company in +*
| respect of any income of any previous year or from any other company «. X
| in respeet of any income afmypmiom;mrdwtngnkkhnchukcrf; ' '
company was a privale company] cannot be recovered, then, every ' '
person wha was a director of the private compary al wdmdwﬁu;
the relevant previous year:shall be joinily and severally Uable for the
payment of such tax unless he proves that the nomv-ecovery eannol be i!
altribuled o any gross neglecl, misfeasance.or breach of duty on his’y

part in relation to the affakrs of the company.

e

#
¢

2/(2) Where a private compary is converied into a public company Ww
the tax assessed In respect of ary income of ary previos yeer dmh
which such company was @ private cnmm camnol be recovered, ﬂm.,fs
nothing contalned In sub-section (1) shall apply to any person veho war, E
 direclor of such private company In reloilon fo any icx due In mpm:‘: ;
of any income of such privals company gsessable Jr a1y asessuenly |

» w

<

year commencing before the jjjdwaf{pﬂh 1962] :

. s
,, ) -

et b}

oAy I » {!
geivhd A o . ;
AR E y
] $ ‘* §9 ¥ &3 cm ' xfo Bf ’
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-

- and nceordingly permyit . : ;
ngly petmitted the Applicants 1y npproach this nuthority :
Relevant portion of the 1igh Coun® C ¥

8 finding Is being reproduced hercin beluw-

7. Having heard learmed caunsel for the respective partles and having
perused the records, we Jind there to be no challenge lald 1o the !-mler
passed by the Nattonal Green Tribunal, may be as an interim measure

| Jor the purposes of depositing emvironmental compensation of Rs. 10
erores by the conmpany and we find thed the direction has been lssued to
the company fiself that was party. There being no quarrel between the

rlies the cor ' issolved an a_m i
he_question yre, arises_at to whether ivicual Dir
should hav saddied w ili 3 1 I
rder wh h fnst_(h onl
especial T vhen )'! ual Diree l

mal, even_in (he i 0 cedings. 8. 4 -

argument thaueh is sought lo b‘ g"

E. Recovery cerfificate and citation are without jurisdiction

)

16, Becausc:

e The racovery certificate dated 06.03.2026 travels beyond the NGT order

o The recovery citation doted 09, 03.2026 is issued against individuals instead of :

the company . e ‘ .

® I’E‘oth are therefore without jurisdietion ond Ilni{lc fo be set aside | .
oD _ oo
¥, Arbitrary idcntllicnt!,on of prqpqqigs; ;, ) . - " i! :
ety v',f ‘ ’ . A; :

i d 1 , . g

17. Becauso the :eoomy proceedings nrd bnsed o:it.

!
i
'
|
¥
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o Incorrect ond unrelated property deinils
o Properties not belanging to the company o the A;)pilcmll ‘

lla nderi '
‘:t us rendering the entire process atbiirry and unsusialnable.

G. Absence of stntutory provision for fastening lability upon direclors

specific statutory provision

and Scrvices

|

'2 |

Lo

: 18. Because it Is o setticd position of Jaw that fiability of directors for ducs ol n
‘;' company con nrise only when there cxists o

!

enabling such recovery. In ccrtain enaciments such as the Goods
Tax fows and the Income Tax Act, the egisinture has exprossly provided that
where dues of a company are not pecoverable, the same may be recovered from

s directors subjec to flfilment o prescribed conditions. .

= -

_ ! ‘
Section 89 of CGST Act, 2017 is being reproduced heeein below-

w5
L0

¢
#

“Section 89 - Liabllily oﬁlm;tqrn rivalé conipainy '

I , f
(1) Notwithstanding anﬂhing-commeﬁ.fn the Companies Act, 2013,

swhere any lax, Interest 0 pena.

of any supply of goods ar services or bolh for any period cannol bf_
recovered, then, every person who was a direcior of the privale,
ig snch perlod shall jalntly and severally be liable j’o:r

company durh "

the payment of such lax, Inlerest or plkndﬂ unless he proves .fha: ;lzeI

nonerecavery carmot be al.'rlb‘utcd [0 any gross e lect, misfeasance ar

Breach of duly o his part In relatlon to the qé'aii: of the compmy ?{
‘ ' M

i
.1 L L]

(2) Where a private campan}
. the tax, inierest or penalty in

espect of any supply of goods or scn'ﬁ.;v':
" i ')

&3

Ity de from @ private company i respect

;i

‘x od durin on was 'a private
or both for ony plr!oﬂ;{?d?g whfcli .rwfl Cfmpmw § m i, )
. L] ‘. ;‘4 * : .‘ s ) v t'
Lo e |
| o i
' o

5

Ie eomfmd into @ public conpany ﬂ’f ,

t
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o,

# 4 TOF s
*

o
¥

F

- :{cﬂ\'j:l:::::n For the pnrpom of :I:!: sectlon, the expression "tax
Jenally, mrm.r! orm;y o!l:rrmn payable under the fct]

;

i
19. However, no such provision exists cither under the National Green Tribunal
Act, 2010 or under the U.P, Revenue Code, 2006, which arc the govening
statutes in the present case. Both the enaciments merely provide for recovery of
dues as arrears of land revenue from the “person” against whom the lizbility

has been determined,

20.In absence of any statutory proyision creating _vicarious liability, the
Respondent authoritics cannot, .by. ndnunistralivc action or maplmhon-
exiend the liability of the company to its dzmctors. particularly when the otdcr
of the Hon'ble National Green 'l‘nbuuai itself does not fasten any such Ilabihly

upon them. ’

*%macw-
.

.

B R A
- »e

e ;
® ’l

| 21.The impugned recovery proceedlnns, theret'ore, nmount to creating hat:ilnyN
without authority of law, which s impermissible and violative of senledp

M-

principles poveming corporaic porsonality and statutory interpretation. %
| n

H. Recovery based on Jacorrect and unrp_lated amq ::

1 g ]

22. Because the entire recovery procecdmgs nre Iounded upon the Jetter issued by
Nogar Nigam, Meerut, which contains a list of propems that do not belong ¢ither top»
the company or to the Applicanis, thereby. J;ndoring llw very basls ol‘ the recovery,

procecdings arbitrary, perverse and w:susuinablc in law. . bt ey ;

l h L 4
:

X o
{

| 3
23. Because initiation of recovery ns.ainsl propcnics hlmg:ng to third partics lmwng, -.
no connection with the alleged linblilty is yiolativc otf Anticles 14 and 300A of lhc'"*

L]

Constitution of India, and amotnts to unlawful deprivation of propesty, g h

¥
(i
L3 ]

i
i

35
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26, The hmpugned action, therelbre, mmotnts o on urhilrury

o I tarllor ve ;
LK Joction of recoy ory cortiflenio | blmllnu c:n nuifiorities

A
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ORI R S A
A B

! 3

be tetwsd upon by e i 1y wenlticata et on almilor yoonunds was refised o
iome denl 178 Wikee of the Disirdet. Munislmlu. Meerit, o secnded in thc
2026, on the el that umwmy cannol be mude from dnmmi

24, Nevanse the vafivn ieeny

‘5. l‘\ ¥ N
e liecamse the ambordifes, hoving once tken o ennscious decision not 10 proceed
W Y

ith recovery against the directors In light of seited lw and the earlier judgrent of

+ the Hon'ble Uligh Court, could not fuve subscquently taken a contmey stand without

any chinnge in cirenmstinees or legal position,

review of an carlier

DAY

administrtive decision, which is impcmlinitalc In law,

¥ § ) 2R
<

J. Non-compliance of NGT directions vitiates recm‘rcry

Han'hle National Green, Tribmml zby onler dated 20.02.2026. hqd

27. Begause the
specifically dirceted the concemed au:horlllu 10 lw]d n joint mecting and work ou:.
modalitics for exceution of its order. 3 o ii -
28, Because the impugned rccovcry certiﬁcnle has been issued without co:np!ymg
with the sid mandatory direction, gnd without undcnnldng gny proper exercise l'or
jdentifying Jegally recoverable asscls orthc compan) | ) :;
59 Because such pon-complisnce of the dircctions of the l{on‘blc Tribunal :cndc:s
(he subsequent recovery procecdings proccdumlly defective, arbilrary and liable to, bc
set aside. . ::
o 2

In view of the facts and grounds stated npgyc. it is
Hon’ble Authority may be pleased o . .

-——---—--g-----
§

o
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;\,
n % &
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A‘ Quash and sct aside the recovery centificate dated 06.03.2026 issued by the
(

Regional Officer, U, Pollution Control Board, Mecnn,
2, Quash and sct aside the recovery citation/wril of demand dated 09.03.2026

issucd by the Tehsiklar, Meerut.
3. Hold that no recovery can be made from the Applicants, being former dircctors,

in respect of dues recoverable from the company.

‘ : justice.
4. Pass any other order deemed fit in the interest  of J

LIST OF ANNEXURES

e Anncxure-l: Centified copy of th

Hon'ble High Court
e Annexure-2: Compleie copy of

Coust

¢ order dated 25.03.2026 passed by the

T

the writ petition filed before the Hon'ble High
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